
     
 

 

     

   

  
       

      
   

   
  

    

   

      
     

        

         

           

          

               

              

              

             



      
  

            

            

           

            

         

        

           

          

         

       

            

            

               

        

             

          

            

             

          

             

            

              

           

           

            

            

             



      
 

             

          

          

   

            

           

           

             

             

            

     

       
        

             

           

            

                   

   

       

         

           

 

       

           

         

         

      



NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH, MUMBAI
CP No. 311. 1252(3) 12017

(i) Salary statements and instruction to bankers to credit salary for the staff

from Jan2077 to August2017

(j) Electricity bill from lan2017 to August2017

(k) Index II of leave and license agreement

(1) Telephone bills from lan2017 to August2017.

7. Section 252(3) stipulates that "if a company, or any member or creditor or

workman thereof feels aggrieved by the company having its name struck off from

the register of companies, the Tribunal on an application made by the company/

member, creditor or workman before the expiry of twenty years from the

publication in the Official Gazette of the notice under sub-section (5) of Section 248

may, if satisfied that the company was, at the time of its name being struck off,

carrying on business or in operation or otherwise it is just that the name of the

company be restored to the register of companies, order the name of the company

to be restored to the register of companies, and the Tribunal rr.ayt by the order,

give such other directions and make such provisions as deemed just for placing

the company and all other persons in the same position as nearly as may be as if

the name of the company had not been struck off from the register of companies".

B. On seeing the provisions of Section 252(3), the documents referred above,

the report of the Registrar of Companies, Pune and after hearing the submissions

of the Ld. Practicing Company Secretary, this Bench is of the view that the

Company was in existence and it is a going concern and hence, the Respondent is

directed to restore the name of the Company in the Register of Companies from

the date of strike off of the company and treat the company as if it has never been

struck off.

9. The Petition is disposed of in the above terms.

PRAKASH KUMARV. NALLASENAPATHY
Member(Technical)

B.S.V
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Member (Judicial)
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